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judgment ?
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CENTRAL ADMN.[STRA’HVE TRIBUNAL
| GU WHATI BENCH

| Origimil Appﬁqaﬁon No. 104/2005

‘Date of Order: This the 13t day of May, 2005

The Hon'ble 5ri Justice G. Sivarajan, Vice-Chairman.
The Hon'ble Sri K.V. Prahladan, Administrative Member.

© SriBrij Nandan Sarma

Son of Late M. Sarma

Resident of Narengi Pathar Quarry
(Near Ancha]ﬂc College)

P. O Udayn Bihar, Guwahati - 26.

By Mr K N Choudhur‘,r, Sr. Advocate, Mr. L Chowdhury,

Mr. R. Duby, Mr J- Patowary, Mr G. Rahul, Advccates
. _Versits‘~ ;

1 The Union of India,
Represented by the Secretary to the Govi. of India
' MJmstry of Defence, New ’Deﬂ:u 11 :

2. -The Director General of EME
Army Headquarter, New Dethi - 110 001.

3. Estt. Officer,

1 Advance Base Workshop EME
C/ 099 APO

4. . TheCommandant
1, Advance Base Workshop EME -
- C/o0-199 APO o

" By Ms. U. Das, AddL C.GSC.

.. Applicant

... Respondents
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O R D ER(ORAL)

SIVARAJANJI. (V.C) -.

After heanng Ml L Chowdhury, learned counsel for the apphcant

and also Ms U Das, iearned Addl. C.GS.C. for the respondents we are of

: the view that the apphcatlon can be dmposed of at the adn'ussxon stage

itself. ,'

2. The apphcant was initially appomted as Pattern Maker in the year
1967 and his services made permanent in the said post on 01 01. 1979
(Annexure - A). Later, his case was- cons1de1‘ed for selech.on to the post of

Master Craftsman in the year 1999. Due to want of vacancy, he could not

be appointed/promoted to the sald post. The Government of India,

| I\/hmstry of Finance re-stmctured the Industnal and Non-Indusmal cadre

of the artisans staff and merged the grades of Highly Sk:tlled - II and
Highly S_k:iﬁed - linto a single Highly Skilled category. The Govemmgnt
a]so intro&‘uced fhe A(fPScheme- as per order datéd 20.05.2003 (Anhexure |
- C). It is stated that the Govemment thereafter formulated the terms and
condmons for cons1deratzon of an mcumbent under the ACP Scheme far
promntién. The applicant reﬁred from service on 3().08.2003 as Highly
Skxl}.ed (Patbern Maker) in the pay scale of Rs. 4000-6000/-. Accordmg to.
the a,pphc.ant heis entxtled to get pensmnary beneflts fixed on the bas:s of
the Au Scheme dated 20. 05. 2008 under Clauses 3(a), 3(9) ‘and S(C)'
partlcularly clause 3(c) H:s pens1onary benefits had to be ﬁxed treating |
him as ’Ma.ster Craftsman’ since, according to the apphcant he would fall

within 10% of Highly Skilled cadre (spec:ﬁed in Clause 3(c) of Para 3 of the

" . . Il .
.- [ 3 _ . p o . . o .
g . g . S
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him as a Master Craftsman

d

VACP Scﬁe;ne, ‘Anne.xufe - -C) It is the furthen' case of the apphcemt that

V' though he had made repruentatxons dated 14.05 2004 and 20.09.2004

(Annexm e~ D) for the saxd rehef the 1espondmts had re}ected the same

w:.thout prope._rly mmderstandmg his case by commumcauon_s dated

29.05.2004 and 19.10.2004 (Annextre- E ).

3. '_ Mr. L Chowdhm*y, Iearned counsel for the apphcant subnuts that

the Respondents are bound to ﬁx the retiral benefits of the apphcant based |

on Clause B(C) of the ACP Scheme, ie. by treating the apphcant within 10%

of Highly Skilled cédre, nameleraster Craftsman, which has not been

 done in the mpugned order Counsel further submts that the apphca_nt’

' case falls thhm 10% cf nghly Sklﬂed Cadre to be treated as Master

Craftsman as provided under Clause 3(c).

4. Ms. U. Das, learned Addl. CGS.C. for the respondents, on the other

hand; submits that sihce the éppﬁ;:ant has not been promoted as Master |

) Cr aftsmmt, thele is no question of ﬁxmg his pensmnary beneﬁts tceatmg

’

5 We. “have perused the reprehtaﬁons -~ and orde:rls ! Produced'

aldngwiﬂ1 the application. We find ih&t the respondents rgj&ted the claim

. of the applicant on the sole gréu.ndthat the applicant did not hold the post-
of M aster Craftsman before his reﬁre‘rhent As we hav'e already noted thé
 case of the apphcant was not for promotxon to the post of Master

'Craff;sman, on the other hand his clalm was based on’ Cla.use B(C) of the

WCF Scherne (Annexm e C) ie, a.ccord:ng to the apphcant 10% of Highly

-
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- Skilled trade had iq be treated as Master Craftsman and if it is done, the

/mb/

app]icarit will 'cqme within -that, particu_lérly for the reason, that the
qppﬁcant% s case was éonﬁida'ed and recommended for p_roniotioﬁ to the

post of Master Craftsman but could not be done only in view of the fact

that there was no vacancy. In the cjrcumstap,ces, if the applicant makes a

proper Arejpres'entatidn highlighting the aforesaid facts w1th1n A period ;of
one month fro_xﬁ tc:;;:l;y,' the conceméd respondents wﬂl consid;:r the same
and shajl p&ss a spéakmg order with reference to the communication dated
20.05.2003 (Annéxurel'- C) and aﬁy other relevant Ruies in that regard

within three months thereafter.

The application .is dj.époséd of as above at the admission stage itself.

The applicant will ijroduce v. a Ci°PY of this --order aiongvﬁth his

representation for compliance. o

. ( KV.PRAHLADAN) (G.SIVARAJAN)
ADMINISTRATIVE MEMBER - VICE CHAIRMAN
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~ '31.01‘1967:

/01.01.1979:

20.05.2003:

©30.08.2003:

14.05.2004/-

20.09.2004

29.05.2004:
: 19.10.2004
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GUWAHATI BENCH, GUWAHATI."
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'ORIGINAL APPLICATION NO./®Y OF 2005

LIST OF DATES/SYNOPSIS

The applicant joined in service as C1v1han/Pattem Maker in Carpentry
Division of No.1 Advanced Base Workshop, EME - ' .

The services of the applicant as Pattern Maker made permanent.

( Annexure-A/Page No.11)

The name of applicant was forwarded for being considered for the post of
Master Craftsman. However, the same could not be given effect due to non-
availability of a vacant post. Concerned authorities were also directed to
create a post of Master Craftsman for absorbing the applicant.

The Government of India in the Ministry of Defence restructured the
Industrial and Non-industrial cadre of the artisans staff and merged the
grades of Highly Skilled-II and Highly Skilled-1 into a single Highly Skilled

. category. The Government also introduced the ACP. Scheme basically to

counter the problem faced by the Govemment m fallmg to promote the
person for want of a vacant post.

(Annexure-C/Page No.14-16)

The Government thereafter formulated the terms and conditions for
consideration of an incumbent under the ACP Scheme for promotion.

The applicant finally retired from the post of Highly Skilled (Pattem Maker)

_in the pay scale of Rs.4000-6000/-.

The applicant submitted representations before the respondent authorities
inter-alia ventilating his grievances against the refusal of the respondent
authorities to promote him under the ACP Scheme, aithough he duly
qualified for promotion way back in the year 1999. The applicant prayed
before the respondents to give him notional promotion with all
consequential benefits thereof under the ACP Scheme.

The respondent authorities replied to the representations submitted by the
petitioner and did not consider his case.

S

-
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATIL

O.A. No. of 2005

Sri Brij Nandan Sarma Applicant

§

- -Versus-

The Union of India & Ors.  Respondents

INDEX

Sk No. Particulars - PageNeo._ .
01. Application : 19
02. Verification - 10
03. Aﬁnexure—A ' 11
04.  AmexureB | 12-13
0s. | Annexure-C _, - 14-16
06. Annexure-D Colly 17-18
07. Annexure-E Colly 19-20 °

. Gautam Rahul)
~ Advocate
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(An Application under Section 19 of the Administrative Tribunals
Act, 1985.)

ORIGINAL APPLICATION NO. 12005

BETWEEN

Sri Brij Nandan Sarma

Son of Late M. Sarma

Resident of Narengi Pathar Quarry,

(Near Anchalik College),

P.0O. — Udayn Vihar, Guwahati - 26
.. APPLICANT

. -AND-

1. The Union of India,
Represented by the Secretary to the Govt of m
Ministry of Defence, New Delhi — 11.

2. The Director General of EME
Army Headquarter, New Delhi — 110 001.

3. Estt. Officer,
1 Advance Base Workshop EME
C/o 99 APO

4.- The Commandant
1, Advance Base Workshop EME
C/o 99 APO ' S -

.. RESPONDENTS.

DETAILS OF THE APPLICATION

1. PARTICULARS OF _ORDERS AGAINST WHICH _THIS
APPLICATION IS MADE:

~ The instant application has been preferred against the impugned action of the

Respondent authorities in refusing to consider the case of the applicant for
promotion and thereby depriving the applicant of all the consequential

benefits thereof.



' JURISDICTION OF THE TRIBUNAL:

The Applicant declares that the subject matter of the application is well within

the jurisdiction of this Hon’ble Tribunal.

LIMITATION:

The Applicant further declares that this application is filed within the

limitation prescribed under Section 21 of the Administrative Tribunals Act, -

1985.

FACTS OF THE CASE:

4.1

42

43

That the applicant is a citizen of India and a feside_nt of Narengi Pathar
Quarry (Near Anchalik College), in the district of Kamrup, Assam and
as such, he is entitled to all the rights, privileges and protections
guaranteed to the citizens of India under the Constitution of India and

the laws framed thereunder.

That the applicant joined the service under the Réspondent authorities as
Civilian/Pattern  Maker "in Carpentry Division of 1 Advance Base
Workshop, EME, on 31% Jahuary 1967. Subsequently, the service of the

| applicant as ‘pattern maker’ was made permanent on 1st January 1979,

with basic pay of Rs. 350/- (Three Hundred and Fifty Rupees Only).
Thus the applicant is-a civilian employee under the Respondent

authorities.

A ‘copy of the certificate dated 01.01.1979
converting the post of the applicant to a permanent
one is annexed herewith and marked as
ANNEXURE - A | |

That the applicant humbly begs to state that the pay scale is determined
with the grade structure available in the industﬁal as well as in the non-
industrial trades of the Defence Artisan Staff. At the time of permanent
absorption of the applicant in the post of pattern maker, the Defence
Artisan Staff comprised of three Grade Structures viz., Skilled, Highly
Skilled and Master Craftsmen with different scales of pay. However, the
Grade of Highly Skilled was sub-divided into two grades i.e,, H.S.- I and |
HS. - II. But, subsequently the Govémment of India, Ministry of
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Defence vide their letter No. 11(1)/2002/D(Civ)-1 dated 20.05.2003

restructured the grade in trades and pay scale of Defence Artisan staff
by merging the H — I and H — II Grades into a single gra;ie of Highly
Skilléd. The pay scale of the Highly Skilled grade was fixed at Rs.
4000-6000/-. The applicant further states that after joining services as
civilian/pattern maker, he continued to serve with sincerity and honesty
and by the dint of his hard work, he was promoted to the grade of Highly
Skilled Grade — I with effect from 1% August, 1997,

That the applicant begs to state that the applicant being Highly Skilled
Grade — I pattern maker was twice i.e. in the year 1999 and in the year

2000, recommended for selection to the- post;-of Master Craftsmen.

. However, the Respondent authorities most willfully and deliberately

refused to consider the case of the applicant for promotion. It is pertinent
to mention herein that some other persons who were similarly situated
like that of the applicant herein were given promotions. The Respondent
authorities have even allowed the applicant fo be superceded by the
persons who were much junior to him. But for reasons best known to the
respondent authorities the applicant’s case was never considered for
promotion to the post of Master Craftsmen. Thereafter various
representations were submitted by the appﬁcant ‘before the respondent
authorities, but the Respondent authorities failed to consider the séme.
Such action on the part of the Respondent g.ut_horities was detrimental to
the interest of the applicant inasmuch as the applicant suffered great
injustice and prejudice. The respondent authoritie;s ought to have J

considered the case of the applicant in a just and fair manner and given

~ the applicant what he, as a matter of right, deserves i.e., right to be

considered for promotion to the grade of Master Craftsmen. The! '
applicant was recommended fbr' promotion to the post of Master
Craftsmen after complete assessment and was found by the concerned
authorities to be fully eligible for the post of Master Craftsmen.
However, such recommendations were turned down by the Respondent
authorities due to non-availability of any vacanf post of Master

Craftsmen.

A copy of the said recommendation is annexed
herewith and marked as ANNEXURE — B.




4.5

4.6
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That it is pertinent to state herein that the Government of India, Ministry
of Defence vide letter No. 11(1)/2002/D(Civ-I) dated 20.05.2003,
restructured the industrial and non—indué;trial Cadre of the Artisan Staff
in the Defence Establishments by modifications pursuant to
recommendations of the 5" CPC whereby the grades of Highly Skilled
— 1I and Highly Skilled — I were merged into Highly Skilled categcry
with the ratio of 65.35(20+15). And further, the selection from Highly
Skilled grade to the grade of Master Craftsmen was to be 10% of the
Highly Skilled Cadre (i.e. 10% of 35% of the total) and such placement
in the posts resulting from the aforesaid resfructuﬁng the ratio revision
shall be made with effect from 01.01.1996 upto the date of issue of the
said order. The said letter dated 20.05.2003 categorically stated that the
post of the Master Craftsman shall not be part of the hierarchy and any
placement made in this grade shall not be treated as promotion. for
highly skilled grade either under normal promotion rules or under the
ACP. The said letter dated 20.05.2003 also provided that the posts of the
Master Craftsman shall continue to be considered as highly skilled grade
for the purpose of promotion to the grade of Chargeman (in the pay scale
of Rs. 5000-8000). The ACP Scheme was basically introduced by the
Government of India in order to counter the problem faced by the
Government in failing to promote a person for want of a vacant post.
The Government as such under recommendation of the 5™ CPC took a
policy decision for upgradation of those persons working in different

posts but who could not be promoted, inspite of fulfilling all the criteria

for promotion, for non-availability of vacant posts. The basic idea

behind adopting such a policy decision was to check the stagnation in
services due to lack of adequate promotional avenues without creating

new posts.

A copy of the said letter dated 20.05.2003 is
annexed herewith and marked as ANNEXURE - C.

That pursuant to issuance of the aforesaid letter dated 20.05.2003 the
Government formulated the terms and conditions for consideration of
an incumbent for promotion under the Assured Career Progression
Scheme for promotion. The followiﬁg conditions were to be fulfilled by

an incumbent to be considered for promotion under the ACP Scheme:
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(a)  Fulfillment of normal promotion norms, i.e.; bench mark as
per ACR regarding (Average), seniority-cum-fitness for Gr.
‘D’ employees or Trade Test for Industrial employees is a

must.

(b) Employees who have completed eligibility service as on
09.08.1999 but ‘retired prior to first meeﬁngv of Screening
Committee wiﬁ also be considered for grant of benefits
under ACP Scheme if assessment is based on ACRs.
However, the same will not be applicable in cases where
passing ot; GTade test is mandatory for promotion as per the
RRs as assessment based on such tests is not possible after

date of superannuation.

That the applicant begs to state that in the year 1999 he was assessed by
the Respondent authorities for being elevated to the post of Master
Craftsman. The applicant came out successfully in all the assessmerts
carried out by the authorities. The applicant’s name thereafter, was duly
recommended for being elevated to the post of Master Craftsman.
However, due to the non-avéilability of a post of Master Craftsman
during that point of time the applicant could not be elevated. However,
the Respondent authorities being highly satisfied with the services of the
applicant had recommended for creation of an additional post of Master

Craftsman for accommodating the applicant.

The applicant craves leave of this Hon’ble Tribunal fo
produce a copy of his assessment report at the time of

hearing of the instant case.

That the applicant finally retired on 30.08.2003 from the post of Hfghly
Skilled (Pattern Maker) in the pay scale of Rs. 4000-6000/-. Tt is
pertinent to mention herein that although.the ACP ’Scheme was brought
into effect on 20.05.2003 yet the Respondent authorities most, wilifully
and deliberately failed to consider the case of .the applicant for
promotion. Being highly aggrieved and dissatisfied by such non-
consideration of the legitimate right 6f the applicant for promotion the
applicant submitted several fep‘resentations ventilating his grievances

and praying before the Respondent authorities for consideration of the
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case of the applicant with retrospective effect by giving him notional
promotion from the date of implementation of the ACP Scheme and

fhereby allowing him all the post retirement pecuniary benefits thereof.

A copy of the one such represenfation submitted by the
applicant 14.05.2004 and 24.09.2004 are annexed herewith
and marked as ANNEXURE - D Colly.

. /
4.9 That the aforesaid represéntations submitted b\y.the applicant were dealt

" with by the Respondent authorities vide letters dated 29.05.2004 and
19.10.2004. The Respondent authorities had. issued both these letters
without-any application mind and with an absolute mechanical approach. -
The Respondents authorifi_es failed to consider the fact that the applicant
was entitled for promotion way back in the year 1999. The Respondent
authorities. simply rejected the aforesaid representations submitted by the
applicant only on the ground that the applicant had never worked as a
Master Craftsman to be considered for the next grade of promotion i.e.
the Post of Chargeman. The Respondent authorities failed to take note -
of the fact that the applicant was working in the grade of highly skilled
in the pay scale of Rs. 4000-6000/-. As such, he was very much feeder
cadre for being promoted to the post of Chargeman. Needless to mention
herein that several persons who were placed much below the applicant
had been arbitrarily promoted by the Respondent authorities by
superseding the applicant. | B

Copies of the aforesaid letters dated 29.05.2004 .
and 19.10.2004 are annexed herewith and marked
as ANNEXURE — E colly.

GROUNDS FOR RELIEF/S WIT H LEGAL PROVISIONS:

5.1 For that the Respondent authorities have acted in a manner contrary to
the poliéy decision of the Government of India inasmuch as Ministry of
Defence letter No. 11(1)/2002/D(Civ-I) dated 20.05.2003 in refusing to
promote the applicant by giving him notional promotion with
retrospective effect and there'by giving all _tt}e consequential benefits

thereof.
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For that the Respondents authorities have failed to consider the fact that
the name of the applicant was approved for the post of Master Craftsman
way 'back in the year 1999 but bould not be placed in the said post for
want of vacancy and efforts were made to create a new post of Master
Craftsman for accommodating the applicant. The post of Master
Craftsman being kept in the same hierarchy as that of Highly Skilled,
as such the petitioner in terms ofu the Assured Career Progression

Scheme had already qualified béfore his retirement for being promoted

| to the post of Chargeman, which is the next grade in the hierarchy. 'As
- such, the applicant is entitled to be promoted in terms of the ACP

“Scheme even after his retirement on notional basis with all consequential

benefits thereof

For that the Respondent authorities have acfed in a manner contrary to
all the settled and established principles of ‘service jurisprudence in
refusing to pro@ote the applicant and promoting other persons who were
much junior to the applicant. Such: action on the part of the respondent
authorities is violative of Articles 14 and 16 of the Constitution of India.
Although an employee cannot claim promotion as a matter of right,
however, as hés been held by the Hon’ble qufeme Court, the right to be

considered for promotion is a fundamental right. In view of the facts and

" circumstances that have been narrated hereinabove, it was incumbent

upon the respondents to consider the case of the Applicant in the light of

the policy decision of the Govt. of India. Moreover, jthe fundamental

R right guaranteed to the Applicant under Article 16 of the Constitution of

5.4

55

India was infringed the moment his immediate junior was promoted.

For that the actions of the respondent authorities in refusing to promote
the applicant retrospectively, on notional basis with effect from the date
of implementation of the ACP Scheme has highly prejudiced the rights
and interest .of the agpliceint. The Respondent authorities by acting in
such a manner has deprived the applicant of his legitimate pecuniary
benefits to which he is entitled from the date of irnplemehtation of the
ACP Scheme by way of promotion o-n notional basis. ' |

For that the actions of the Respondent authorities is violative of the

fundamental as well as other legal rights of the applicant as hags been laid

.
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down by the Hon’ble Apex Court in a catena JudgementsA that

consideration for promotion is a fundamental right of a citizen.
5.6 That this application is made bonafide and for the cause of justice.

* DETAILS OF REMEDIES EXHAUSTED:

-That the applicant declares that he has no other alternative and-efficacious

remedy available to him except by way of this instant applipafion.

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY |
OTHER COURT:

That the applicant declares that no such writ petition or suit has been filed
fegarding the matter in respect of which this abplication has been made,
before any Court or any other authority or any other Bench of the Tribunal nor
any such application, writ petition or suit is pending befqre any of them.
RELIEFS SOUGHT FOR: ,

Under the facts and circumsﬁancés stated above, the applicant humbly prays
‘that Your Lordships be pleased to admit this application and notice be issued
to the respondents to show cause as to why the reliefs sought for by the
applicant shall not be granted, call for the records of the case and on perusal of '
the records and after hearing the parties on the cause or causes that may be

shown, be pleased to grant the following reliefs:

‘8.1 Direct the Respondent authorities to consider the case of the applicant
for promotion to the post of Chargeman with effect from the date of

implementation of the ACP Scheme on notional basis.

82 Direct the Respondent authorities to “make payment of all the pecuniary
dues of the applicant including arrear salary after promoting the |
applicant on notional basis from the date of implementation of the ACP

Scheme.

8.3 Direct the Respondent authorities to revise and make payment all the

pensionary benefits of the petitioner in terms of the notation promotion.

-

8.4 Costs of the application.



o

10.

8.5 Any other relief or reliefs to which the applicant is entitled to, under the

facts and circumstances of the case as may be deemed fit and proper by

the Hon’ble Tribunal.
PARTICULARS OF THE IPO. ‘
i. LP.O. NO. . 20687666 85
ii. Date of Issue ; 8 [5/2006™
iii. Issued from . GRo0
iv. Payable at : ! ol
DETAILS OF ENCLOSURES: ‘

/

As stated in the Index.
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VERIFICATION

I Shﬁ B.N. Sharma, son of Shri Late M. Sarma, aged about 61 years,
resident of Village — Narengi, Pathar Quary (near Anchalik College) Guwahati - 26, in
the district of Kamrup, Assam, do hereby solemnly affirm and verify that I am the
Applicant No. 1 in the instant application and as such, I am fully conversant with the
facts and circumstances of the case. The statements made in Paragraphs-4.1, 4.2, 4.3 l
(Partly), 4.4 (Partly), 4.7, 4.8 and 4.9 are true to my knowledge and those made in
Paragraphs-4.3(Partly), 4.4 (Partly), 4.5 and 4.6 are matters of records derived therefrom,
which 1 believe to be true and the rest are my humble submissions before this Hon’ble -

Tribunal.

And I sign this verification on this the \6th day of May, 2005 at Guwahati.

BN Feorms

SIGNATURE OF THE APPLICANT
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CLRL‘IrICALL ANNEXURE—& A

Celtiiied that blvlllwn/rattexn Maker Shri BN ohirma
is serving dn this | Workshop since 31 Jun 1967. His basic Pay
is &s 350§ and total monthly emoluments is Ks u84/-(Rupees
8ix hundred ‘eighty tour only). He has been declsred w
bpermanent Delence: employges wet 0\ Jeam 79

¥, )WM/ 'f"_“’
/B i ——
(Ba Dandupanl)
Major:
Accounis Ufiicer
+or oftg Commandant

\ ; Apr 82

Station : ¢/U 9y 4¥0

Ddt@d

@erti{iea’ to le true copy.

e e, . xSy
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@ psel Hendquarbers EXURE ?
FEastern Command {([’.I € tranch)
‘ fort William, Calcutte-229 \
N v_‘- o . . " . i: (}/
BTARNT/RIEME Civ o \\ Dee 260058 1
HQ Dege bikop ("nmup CEHE) .i _
Meerut Cantt- "’"vH mu o : o
LREATIDN OF GRADE nr MASTER CRAFTS IEN IN THE /
DEFENCE g JABRL ISHMENT
i Refer to ybur let{;e'r'-'"No 23GE L /HCH/Est dt 36 Nov 99 snd Sig @
8196 dt 22 Mav 288, ‘
2. Amsemsmenkrepnt*"!rdu.ly complet‘ed in respect of Civ/PH Brij
Mandan Sharmas of 1 Adv Base Whksp CME is fwd herewith in duplicate
for your necessary action please.
o \N&(U)\,\
| " -
L _semakeni €
; ! Col . ’ T
0 , ' oy T Col EME :
e Encles ¢ ¢ Eight) ) o ' for Offg MG EME
. ‘ ' T
W : T . ¥
Copy %o := ‘ i
1 (-\dvv Dese bikap  EHE A \// for info wrt their letter No
' . . D7EL/CLv/IP dt #H08 Dec 2638363,
: oA D
R ‘
i :
"4
‘
1
@erti{ieJ to fe true copy.
i .
¥

L
(-u



UEN AR R Re Te | /'fﬁ_ 114 'HQ adaguar tepes

! ftase L op Group EME
Meerdt Cantt--25asy -
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v : ' ' N
Hn.dqn\vier" '

Fovn Crynmand  (FERE)

Fort titlfam, lecuttawﬂl i P

1 Ay Diame Wik «,p l’"l‘l(
G0 9% AP

CREATION OF GRADE._OF MASTER CRAFTSMEN IN. THE
' DEFENCE ESTAERL ISHMENT .,

1, Refer  HA Estern Command (EME Br) sic 0-8576 deted 1. Tul
R

“
.«

Mreensment PﬁﬂOPt_.ih‘PC’DCCt of Patern Maker Ghri Brij
Nandan Sharma of your. WMezp  was placed before DNepartmentdl
Selection Committen bteld in Mar 26, Due to non aveilcbility of

vacancy in  Patern Maker no elevation to MCH was matle  in  thisg

Rrade.

Further, ik mity  please be noted +that the recalt of
”npnrmwnlal Belection Committes is inkimated by the Dte Cen of
ANE SEMET Piw)fuv'hy thiu MO ir the form a liet of cuccessfuy!
canitidatos, Mo commanication {6 eont regarding others who are
vt elevated  either due Lo non-availability of vacancy or not
mabkimg up din merit. :

.
INEN T

daanly. In this connection please
11/MCM/DPL/F“& dated g Apr 20533,

www\ Pley

Tﬂitvw

\
< ——TFT Sehgal)
EME Qffr (Civ)
Est Offr
for Cdr

p,Q7}"

Q»,C(S”D//‘C/:@Lq (p,ég)

0\ ]

e tte e M ee tanan
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L Cop-lh~  ANNEXUE- (

T mAZDEDR S ANGS D No. 1)(1)2002D(Civ.T)
Gty KenpvR ("7) v ‘Governmert of India
s £ fo s : - )vﬁnistr)""‘,oFDcfence
ATty T e . MNew Del, the 20" May, 2003 -
The Chief of Army Staff
The Chief of Air Staff
The Chief of Naval Stat¥
The DGOF. :

& all the Heads of Lnter Services Organisations

~,

" Subject ! Reitrucmrii\g'o‘f Cadre of Artisan Staff in Defence Establishments in

-~

. modification of recommendations of 5% cre.

o

The maher_rcgar‘di;l‘g' restructuring of Cadre of  Arlisan Staff in Defence

Establishments has been under consideration of the Government for quite some time

Now in partial medification of the recommendations ‘of the Vih CPC made in paras

54.16-18 and 54.29 of jts repoct,  Iam directed f0 convey the sanction of the President
2S under;~ S o .

2.

The grade shucture in the industrial as well as in the non-industnial trades, -

‘Wherever already available and the pay-scales of the Delence artisan staff shall stand

quiﬁed w.e.f 1.1.36 a5 urk!er:-_

come into edlect from_ i

() . Skilled : Rs._3050;4590
(8)  Highy Skiled - s 4000-6000
. (HST sHS.IY) S

(i)  Master Craftsman Rs. 4500-7000

(1) Wherever the grade stiucture i the Industrial as well as in the Non-
industrial trades is already existing in the ratio of 65:20;15, in the erstvhile
Skilled : HS$-11 : HS-I, the merger of HS-11 and HS-1 shall, be treated 1o have
o116 the grade structire of Skilicd and Highly Siled_
cdtggorics shall be in the ratio of 65:35(20¢ 15 '

(b)  The post of Mééter Crafisman shall niot be part of the hierarchy and the

placement in this grade will not be treated as promotion for Highly Skilled Grade
either under normal promotion rules or under ACP Scheme. . : ‘
| 2...-

—— - . . e e

¢ - . - :.‘\ .
S T S U



|
!

-

- (e) The. selewon from Highly . bklllc.d grade 10 the g,rade. of the Master

nssue of 1hese orders.)

restructuring and ratio revigion, shall be made w.ef. 1.1.98, i rclaxation of the
g_o_nw__ch@_m,, if any, v.e. trade test elc., as éne time measute. ’

(1) “From the dale ol issue of these orders, all the trades classificd as Skilled

’ shall now be modified in the following inter-grade atio -

Crafisman shall be 10% of Highly Skilled Cadre (i.e. 10% of 35% of the total)

...........

ahd + the piacement in_this_grade shall be w.ef 1- ) 96_and wpto the date of the

(d)y - T?\e“'pfacemen‘t'df the individuals in the posts resulting from the

(¢)  The above provisions may also be.made applicable, as a special case, in

relaxation ¢f the existing rules/mglructions 1o the employees who have either
retired or died afler 1.1.96. ‘

(ingluding feft out nades) in the Indusirial as well s in the non-Industrial Ess. -

1.Skilled - (Rs. 3050:4590) :- A5%

2. Highly Skilled - (Rs. 4060-6000) : 55%

3. Master Craf\Sman (Rs. 4500-7000) * 25% of the Liighly Skilled Grade
posts will be placed in the grade of
the Master Craflsman.  They will,

however, not be a part of the

hierarchy. ’
. Jueratchy. ... e L /’/% oS

() The above.menuoned intec- grade ratio shatl be wotked out based on 1he

sancnonedfauthoru.ed steength

(i)  Since the post e:f’ Klaster Craﬂsman is not part’ of the hieraschy, the

placeinent in this grade shall not be treared a5 promotion for Highly Skilled Grade

Gither undcn normal promouon rules orunder ACP Scheme.

(iv) - The past of Master Craftsman. shall continue to be co«\sxdmed as hnghly
skilled grade for the purpose of promonon fo the grade of Chargeman—h (Rs.5000-
8000).

(v)  The benefit of the first and second ACP to the skilled workc:s wnli be as
ger the orders issued by the DOP&T under their O.M. dated 9.8.99 and
aubsequent clanhcauons issued on the subject.

(vi) thrc thu\. 13 dmct recruitiient at the level of HS LHS-U in Defence
Estts., the nuinber of Mester Cralsmen(not exceeding 25% of Highly Skilled) .
may bc decided counsidering the functional rcqu'rumnts by the concerned
administrative Sections in the Ministry of Defence in consuliation with their -

concerned Integrated Fina:ce.

3.../-



’ . £ o// . ' : - - lé - . ' (k
N e . -
om0 (Vi) lhc pi.mmuu o' lhc indivitluais in (e posts resuiting from the above

: usuuuunng “nd ratio revision shall be made from the date of issuc ofthc orders S
\/* in rel‘muon of tiu, cus uhuons i any, as Onc time measure.

‘.;’ ~ (vii)  The pu)u,uulc for selection to the gladu of Master Cratsman sha.ll bc as

R - laid down.in para-2 & 3 of Ministry of Defence letter Mo. 1(2)/80/D(Civ.1) dated

" 21% September, 1982, s amended with-the exception that the number Master
A Craftsmen in each ade shalt be upto 25% of the total number of sanctioned posts

. / T in the Highly Skilled grade in cach Qrganisation instead of 10%5 as was proudcd -
A for in para-"(x) of afoxewd \mmu) of Defence letter, '
/

(1\) The eu<tmg rgumlmu\. rules for the "Ixadesmen may be- mmu]dcd 5
accordmg,ly '

. 5. The e\pend,lurc involved will be debituble to tae respective leads of Defence
Services Estimates. ' '

0. This issues \\uh the concurience of the Miiustry of Dgﬁ.ncL(I inance) vide lhur '
U.0. No. 350/PB/03,  dated 19.5.2003.

Yours faithfully, -

]’r,u, /u‘*"\

e e "

(Plara Ramn)
U 1dLr Secreiary 1o the Government of In'il 3

* Copy lo: - |
AGNPACiv)(d) DGNCC/Pers(C) DGDE/Adnan
Air HQrs./PC-5 . DGAFMS/DG-2(B) DGAQA
NHQ/CP Dte. " OFB, Kolkata DGQA/Admin-18
R&D/Qepn/DOP DPR - | CAO/Coord.
AGMP~(Civ)(d) - R&EDDO; ’/MJ’L)

Copy also to :

D(Apptt); D(Fy.ll); D(R&D); DGS.1LL); D(OS) D(Q&:C); DUICM); D(AG) D(N- Lr),
D{‘c- m) D\\"om) mo 11) D(Mul) 1)((,5 -Vi). e ’-gz.ﬁ.t_f,_ il

Th" CGDA ._A.ll CDAs All Sr D) ’xDS Thc DGM)S The D) DGADS The Asslt :

Audit” Officers(Defénce -Services),” Kirkee, Kanpur, Bangalore and Allaxxabad"’l-’l"lr
DerCt\)r of Aucoums (Postal) ADb Se umn Nag; \ur—440001 o .

o DFA(A(J/PB) DFA(Na\y) DFA(AI )/Oxg, DFA(Works) DFA(Budg,et 11), AI‘ A(DP I)""'
i “st CL.CLAL O*actory) Koikata. ‘ o
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- ANNEXURE = D““Y
The cdmﬁandant |

1 Adv Base Wksp EME
c/0,99 APO

RESTRUCTURING OF CADRE OF ARTISAN STAFF IN

bﬁ?ﬁﬁEﬁ"Eé%AébzsﬁﬁEﬁié'iﬁ'ﬁonmfidafioﬁ'GE'
RECOMMENDATION OF BIH CPC

Sir,

I have the honour beg to inform you that the Govt
of India, Min of Def vide their letter No, 11(x) /2002/D(C1V=X)
dated 20 May 2003 has restructured the grade in the industrial
and Non industrial trades, wherever already available and
pay 8cales of the Defence artisan staff stand modified wef
01,01,1996 aa unders=

(a) 8killed Ra, 3050-4590,00

(b) Highly skilled Rs, 4000-~6000,00
(HS=I &HS=IX)

(¢) Master craftsman Rs, 4500«7000,00

Asper the previous Existing grade structure ratio
in the industrial and non industrial was 65t 20815, in the
erstwhile skilled HS~II, HS=I, the merger of HS~IX & HS=X
shall have come into effect f£rom 01,01,1996, Accordingly
I was promoted to Highly skilled grade (i.e. Pattern Maker)
in the scale of Pay Rs, 4000~6000 ard subsequently ratired
from Bexvice in the above pay scale,

As per the instructions contained in the said letter
I am entitled to the next higher grada of Master Craftsman
in the scale of pay R3, 4500-7000/= wef, 1,01,1996, because
the =clection from highly grade to the grade of the Master

Craftsman shall be 10% of highly skilled cadre(X.e.10% of

35% of the tctal) and the placemont in this grade shall be
wef 01,01,1996 upto tihe date of issue of these orxder,

The al.ove provisions are also applicable, as a special
case, in rdlaxation oi the existing rulés/instruction to
the employeas who have either retired or died after 01,01,.96,

Under the provision laid down in the ibid letter, I

y therefore request your honour kindly to consider my case

by restructuring the grala from pattern makers to Master
Craftsman in the scale of pay Ra, 4500 =7000/« wef,.01.01,1996
and arrange to pay my arrear and roviasion of pension and
gratuity etec, :

Yours faithfully,
2

( B.N. Sharigg?za

. Ex=- Pattern Makers
Dateds 14 May 2004, 1 Adv Baae Wksp &ME

@eﬂi{feJ (.} Je ir
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, That. Uik & wan en enployes of 3 Adwarce Haen whap 2,
“3 92 AP3 @il hipkédng Clw post of Fettera Kalkez £0 Lhe €0ale. of
Yyoag 4305 waAthaut »2omoti e
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That sz, Curing my enzvics perind I roaqunst2d my employor
£ar gotidng my oromotion &y noxt hicher gradn of Nagteor Cragtman,

| Thate Gavk of indin, Min of L6f vide tholr lotter “nedlfl)
22U ulesvel) Gatcd 20 flay 2003 haso rostructused the gr.d¢e in

trades and pay acvles of Lefence AFEisan GEaff etard moclfled wof
Ol=1~26 as uan:iez o .

{2) Skidicd uzads e 3060 = 4592
(1)  uitdy ercdion g @ 4030 = 6900
6m§x§§mg with e

i & HislX)
se)’ Baster Crafenan e 45090 = 7000
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¢ ; . n (311 Sharme)
Labedd e . e WA e 1y oo
b oy Tage heihb goe

gﬁ%m&%&&' ;‘_;/ S I SERSREN

KNGt Baet Qomd
Fare f1dem
EORAEREEaw 2N .

Comdnfy m 7 e g nenyean e len

BB e s

COomiB ek OV I @Be Hhag,
s;ﬁ 2 M

SOCY o BIaEE 0. 88 Lausni) cetes £0F 100 DU yunE votesseey

§§§J°§§héiié§§g§§tzéim"lh " ANLEEYRLEL A P2 mallrlte,
Y ® s 0 LR ) bR 3

Mow elihtell,

Genegald Secy,

L Ce o ragang! soe el mgmilnr agtian
Ousdnatiedy : : plear o



232081/Civ/PC/BNG -
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Pallern Maker

Shri Brij Handan Shaoma
VL Haceng (Near Nars
CAnchalilk Cullege S
S PO Udyan Yihar
Distt Kamrup,Ggwdhat'
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Tele : 6914

-

. Y23201/Civ/PC/RBNS
. /l\ -\‘/ .
Dte Gen of EME
MGO s Branch
Army Headquarters
DHQ, PO, New bDelhi-11{

C/0 99 APO

o \5) Oct 2004

- 2?:)“’

IN_ _THE MAITER OQF PRUMOTIGN.TO NEXT HIGHER GRADE 0F4

MASTEK GRAET MAN

I, F1L Refer indl s application dated 24th Sep 2004 submitted by
Ex/PM BN Sharma addsd to Dte Gen of EME, AHQ with a copy to this

nnlit,

2. In this connection, 3t is submitted that the above indl was
in this wksp on 31 Jan 1967 in lieu of combatant. —
was trade tested at unit level and on gualifying grade II & I of
he has been
pay was Tixed to higher zcale as admizsible
His last basic pay at the time of
retirement was Rs.6000/- in the scale 4000-6000. His

employed

his respective
~accordingly  his
the audit authorities.

trade;

granted 2

was. issued by CDA (Pension) Allahabad on 70 Jun 2003 duly granted.
Smonthly pencion 8 Rs,2960/- and further revized by CDA

Allahabad vide

Managqer., SBI

letter Mo 23101/Civ/PC/BNS dated 02 Apr 2004.

3. He has been
admissible

granted ‘his all
duly audited/vsrified his

e

levels on his retirement on 30 Sep 2003.

. e e
4, 1t is not understeod as to how he is asking for
pension  in Master Craftsman grade in the scale of Re.

As per records avallable

promoted to

S

copy to -

MGEME, HQ Fast Comd
Fort William
Kolkata -1

Secy., Department Council of

JCM. 1R, Todhl Estate
New helhi -t

General Seay,

NERDWCC

tuwahati-27

Fx=Civ Shiri BN Sharma
Anchalik College

PO : Udvyan Viher
flustt : Kamrup, Guwahati

(\p\ el

fhe abave facts are intimated for informg

WIitRTNhIE "zervice book he was

the rank .of Master Craftsman. However, it 1is
from our records that his case was projected for
not be considered due to non avallability of vacancies
maker trade. Honce, question for granting pension/aratulty in MCM
grade does not arise at this stage. ' '

MCM, but

A 0N Dleace,

. (Rajesh Kumar)
A Lt col
: 0IC Admé& 0C Tps
for Commandant

for information please.

-

oo In this connecticon, please
Vill : Nareangi (Near Narangi ' ref  thies unit
23201 /Civ/PC/BNS dt 29 May

004,

(Assam)

1 Adv Base Wksp EME

promotions

first

vide

legitimate  dues
service book at all audit

granting

e $1.500:27000.

in pattern

lottar Mo

A

_ (Pension) ™~
thefr PPO No C/Corr/AQC/8287/03 dt 16 Mar

duly gtd monthly pension @ Rs 3960/- pm. The same was fwd to
Main Branch and al<o handed oveirr to him

v/



